
THE CENTRAL ADMINISTRATIVE TRIBUNAL
principal bench

NEW DELHI.

OA 2425 a/98

N^w Delhi this the 26th day of April, 1999.
Hon'ble'Shri s.r. Adige, vice Chairtnan (a)
Hon'ble Smt.Lakshmi Swaminathan, Member (j)
V.K.Tyagi
S/0 Shri B.s. Tyagi,
Resident of Quarter No.963-Z Type
Timarpur, Delhi-lloo54

ff f" ̂®®istant Director
department of

M/rt if f petrochemicals,
Pertilizeri,snastri Bhawan, New Delhi.

(Present in person )

Versus

l.The union of In3ia(The Secretaiy,
Department of Chemicals and

2oThe Secretary,

'for'^^rR^fslniaT®'^ ^ '

'• Applicant

"•O •.Respondents

a.
O-R-D E R (ORAT.^

(Hon-bla Shrl s.r. Adlge, vice chairman U)
Heard applicant and proxy counsel Sh.P.Ataed for tte

respondents.

Proxy counsel for the respondents have^hovm us
Office order dated 22.3.99,grantlng the relief played for by
the applicant . v

3  I - ' 'Applicant states that the nr^r- *.v 'rne prayer in the^ OA for pay
fixation has been granted.

*• under the circumstances, this OA Is dismissed as-
having become infructvious. i

Member (j) (S.r. Adig</ )
Vice Chairman (a)

sk

t-


